FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

TIMBLO DRYDOCKS PRIVATE LIMITED

OPERATING IN SHIPBUILDING & REPAIRS AT GOA

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
SL. RELEVANT PARTICULARS
1. | Name of the corporate debtor along Timblo Drydocks Private Limited
with PAN/ CIN/ LLP AACCT4894N
UG3032GA1973PTC000164
2. | Address of the registered office Subhash Timblo Bhawan, Margao, Goa,
| India, 403601.
3. | URL of website | NA
4. | Details of place where majority of Taicho Gundo, Xelvona,
fixed assets are located Taluka- Quepem, Goa
5. | Installed capacity of main products/ services | The company is engaged in Manufacture
of Marine Vessels & Crafts and Barges
and also repairs of Barges.
The installed capacity is 3 ships at a time
with 100KVA power. (The business of the
Corporate Debtor is non-operational)
6. | Quantity and value of main products/ Revenue from operations was
services sold in last financial year INR 1,73,000/- as on 31st March 2022.
7. | Number of employees/ workmen NA
8. | Further details including last available financial | Mail to cirp.timblodrydocks@gmail.com
statements (with schedules) of two years, lists | ipprashantjain@gmail.com
of creditors, relevant dates for subsequent
events of the process are available at:
9. | Eligibility for resolution applicants under Website: http://ssarvi.com/running-cases.php.
section 25(2)(h) of the Code is available at: | Email: cirp.timblodrydocks@gmail.com
ipprashantjain@gmail.com
10. | Last date for receipt of expression of interest| 25-06-2024
11. | Date of issue of the provisional list of 05-07-2024
pros_pective resolution applicants
12.| Last date for submission of objections 10-07-2024
to provisional list
13.| Date of issue of final list of Prospective 20-07-2024
_ Resolution A_ppl[cams
14.| Date of issue of Information Memorandum, | 25-07-2024
evaluation matrix and request for resolution
plans to prospective resolution applicants.
15. | Last date for submission of resolution plans | 26-08-2024
16. | Process email id to submit EOI Mail to cirptimblodrydocks@gmail.com,
ipprashantjain@gmail.com And in the
manner mentioned in detailed EOI.
Date: 10/06/2024 Sd/-
Place: Mumbai Mr. Prashant Jain
(Partner SSARVI Resolution Services LLP)
Resolution Professional of Timblo Drydocks Private Limited
Regd. No. IBBI/IPA-001/IP-P01368/2018-2019/12131)
Regd. Add: A501, Shanti Heights, Plot No. 2,3,9, B/10, Sector 11,
Koparkharine, Thane, Navi Mumbai, Maharashtra- 400 709
Correspondence Address: B610, BSEL Tech Park, Sector 30A,
Opposite Vashi Railway Station, Place: Navi Mumbai Vashi, Navi Mumbai 400703
Email id: cirp.timblodrydocks@gmail.com, ipprashantjain@gmail.com

Prasha

Date:

nt Jain 2024.06.10
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Digitally signed
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(THISISAPUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT. THIS DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE,
PURCHASE OR SUBSCRIBE TO SECURITIES. THIS PUBLIC ANNOUNCEMENT IS NOT INTENDED FOR PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY OUTSIDE INDIA.)

CIN: U13111GJ2023PLC145961

UNITED COTFAB LIMITED

Our Company was originally incorporated as United Cotfab LLP as a limited liability partnership under the provisions of the Limited Liability Partnership Act, 2008 vide
Certificate of Incorporation dated August 25, 2015, issued by the Registrar of Companies, Gujarat, Dadra and Nagar Havelli. Later on, United Cotfab LLP was converted from
alimited liability partnership to a private limited company under Part | chapter XXI of the Companies Act, 2013, pursuant to a resolution passed in the Partners Meeting of the
LLP dated September 15, 2023 and consequently, the name of the company was changed to United Cotfab Private Limited and a fresh certificate of incorporation dated
November 02, 2023 was issued to the company by the Registrar of Companies, Central Registration Centre. Subsequently, United Cotfab Private Limited was converted
from a private limited company to a public limited company pursuant to a resolution passed in the Extra-Ordinary General Meeting of the company dated December 04, 2023
and the name of the company was changed to United Cotfab Limited with a fresh certificate of incorporation dated December 14, 2023 issued to the company by the
Registrar of Companies, Ahmedabad. The Corporate Identification Number of our Company is U13111GJ2023PLC145961. For details of change in name and registered
office of our Company, please refer to chapter titled “HISTORY AND CORPORATE MATTERS” beginning on page no. 131 of the Prospectus.
Registered Office: Survey No. 191, Village-Timba, Taluka-Dascroi, Timba, Ahmedabad, Dascroi -382425, Gujarat, India.
Corporate Office: Survey No.238, 239, Shahwadi Nr Pirana Octroi Naka, Narol, Ahmedabad-382405, Gujarat.
Website: www.unitedcotfab.com; | E-Mail: info@unitedcotfab.com | Telephone No: +91 987987 4955 | Company Secretary and Compliance Officer: Ms. Muskan Kashyap

PROMOTERS OF OUR COMPANY: MR. NIRMALKUMAR MANGALCHAND MITTAL AND MR. GAGAN NIRMALKUMAR MITTAL

Our Company is engaged in the manufacturing of high quality open end yarn catering to the textile industry. Our manufacturing process adheres to stringent quality
standards and is backed by advanced technology and machinery. We follow a systematic approach that includes raw material selection, blending (if required),

spinning, winding, and quality control.

| THE ISSUE |

INITIAL PUBLIC ISSUE OF 5184000 EQUITY SHARES OF FACE VALUE OF X 10/- EACH OF UNITED COTFAB LIMITED (“UCL’ OR THE “COMPANY” OR THE “ISSUER”)
FOR CASH AT A PRICE OF X 70/- PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF X 60/- PER EQUITY SHARE (THE “ISSUE PRICE”) AGGREGATING TO
¥ 3,628.8 LAKHS (“THE ISSUE”), OF WHICH 260000 EQUITY SHARES OF FACE VALUE OF ¥ 10/- EACH FOR CASH AT A PRICE OF X 70/- PER EQUITY SHARE
INCLUDING A SHARE PREMIUM OF X 60/-PER EQUITY SHARE AGGREGATING TO X 182.00 LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY MARKET MAKER TO
THE ISSUE (THE “MARKET MAKER RESERVATION PORTION”). THE ISSUE LESS THE MARKET MAKER RESERVATION PORTION i.e. NET ISSUE OF 4924000 EQUITY
SHARES OF FACE VALUE OF X 10/- EACH AT A PRICE OF X 70/- PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF % 60/-PER EQUITY SHARE AGGREGATING TO
¥ 3,446.8 LAKHS IS HEREIN AFTER REFERRED TO AS THE “NET ISSUE”. THE ISSUE AND THE NET ISSUE WILL CONSTITUTE 30.16 % AND 28.64 % RESPECTIVELY OF
THE POST ISSUE PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY.

THIS ISSUE IS BEING IN TERMS OF CHAPTER IX OF THE SEBI (ISSUE OF CAPITAL AND
DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED FROM TIME TO TIME.

For further details, please refer chapter titled “Terms of The Issue” beginning on Page No. 196 of the Prospectus.

THE FACE VALUE OF THE EQUITY SHARES ISI10 EACH AND THE ISSUE PRICE IS X 70.
THE ISSUE PRICE IS 7.00 TIMES OF THE FACE VALUE.

OPENS ON: THURSDAY, JUNE 13, 2024

issun \\

CLOSES ON: WEDNESDAY, JUNE 19, 2024 (T Day)

2000 EQUITY SHARES FOR RETAIL INDIVIDUAL INVESTORS

MINIMUM LOT SIZE

4000 EQUITY SHARES AND IN MULTIPLES OF 2000 EQUITY SHARES THEREAFTER FOR HNI/QIB CATEGORY

ASBA

Simple, safe, smart way to application — Make use of it.
*Application Supported by blocked amount (ASBA) is a better way of applying to issue by simply blocking the fund in the bank account,
investor can avail the same. For details, check section on ASBA below.

UPI
Mechanism

UPINOW AVAILABLE IN ASBA FOR RETAIL INDIVIDUAL INVESTORS.
For Details on the ASBA and UPI process, please refer to the details given in ASBA form and Abridge Prospectus and please refer to the section
“Issue Procedure” beginning on page no. 205 of the Prospectus. The process is also available on the website of BSE India Limited
(www.bseindia.com), in General Information Document. List of Banks supporting UPl is also available on the website of SEBI (www.sebi.gov.in)

OASIS SECURITIES LIMITED
("OSL""DASIS /" TARGET COMPANY"/"TC")
(Corporate [dentification No: L51900MH1986PLC041499)
Registered Office: Raja Bahadur Compound, Building No. 5, 2nd Floor,
43, Tamarind Lane, Fort, Mumbai - 400 001; Phone No.: 022-40463500/01;
Email id: admin@oasiscaps.com; Website: www.0asiscaps.com

Recommendations of the Committee of Independent Directors {(IDC) on the Open
Offer to the Shareholders of Qasis Securities Limited (“05L" or “0asis” ar “Targel
Company™) under regulation 26 (7) of the SEBI (Substantial Acguisition of Shares
and Takeovers) Regulations, 2011 and subsequent amendments thereto ("SEBI
(SAST) Regulations™)

Date 07.06.2024

Mame of the Targat Company | Dasis Securities Limited

Crefaits of the Offer pertaining
to Targat Company

Open Offer to acquire up 1o 4,81,000 aguity sharas
of Bs. 10/- each represanting 26.00% of the Equity
and Voting Share Capital of the Target Company. to
be acquired by the Acquirers, at a price of Rs. 91/-
per Equity share {Including interest @ 10% p.a. for
delay in payment beyond Schaduled Payment Date)
payable In cash in terms of Hegulation 3{1} and
Regulation4 of the SEB| (3AST) Regukations, 2011

Mr. Rajgsh kKumar Eu_dﬁér-li"{ﬁ.LQU|rE:r-*.]'.
Mrs. Priva sodiani {Acquirer-2) and
Mr. Gyan Chand Jain [Acquirar-3}

_I"ulameﬂs} ol the Acquirers

Mame of the Manager io the
offer

Mavigant Corporate Advisors Limded

Members of the Commiftes of | Chairman:; M Vimal Pannalal Damani

Independert Directors {'IDG7) | Member: Mrs. Smita Pachisia ___ —
IDG Mamber's relationship with | IDC Members are the Independent Directors of the
the Target Company (Directon | Target Company. Meither Chairman nor Member of
Equity sharas ownad, any other | IDC holds any equity shares inthe Target Company
contract! relationship), if any [ None of them have entered imto any otfer contract or
fava other refationship with the Target Company,

Trading in the Equity shares/
oliver securities of the Target
Company by IDC Membsers

Mo trading has been done by the IDC Members in the
aquity shares / other securities of tha Target
Company.

THE sukhjit STARCH & CHEMICALS LIMITED

Regd. Office :5arai Road, Phagwara,(Distt. Kapurthala) Punjab-144 401.
E-mail : sukhjitivsukhjitgroup.com. Website: www.sukhjitgroup.com
Ph, 01824-468800 Fax: 01824-261669, CIN : L15321PE1944PLCD0O1925
FOR KIND ATTENTION OF THE SHAREHOLDERS OF THE COMPANY
Sub.: Transfer of Equity Shares of the Company to the Designated Demat
Account of Investor Education and Protection Fund (IEPF)
Pursuant to provisions of Seclion 124 of the Companias Act, 2013 read with the Inveslar
Education and Proteciion Fund Authonty [Accounting, Auwdit. Transfer and Refund) Rules,
2018 as amendad, read with Sacratarial Standard [55) - 3 issued by The Instiluta of
Company Secretanies of India (ICS1), NOTICE is hereby given, that the Company is
required to fransfer all eharesin respect ofwhich dividend is unpaid or unclaimed for 2evan
conseculve years or more in the Designated Demat Account Investor Education and
Protection Fund (IEFF).
Accordingly, in the event that the concerned sharsholders do not claim any unpaid or
unckzimed dividend for the last consecutive seven years (starting from 20617y by 10th
July, #024, the respactiva shares will bacome due for cradit to the designated Demal
Account of the [EPF Authorty [MEPF Account’) on or before 268 July, 2024 in complance
with the above mentlaned provisions.
The Company has also sentindividual noboe(s) through registerad post on 8th June, 2024
b all those shareholders whose shares are liable to be credited ko IEPF Demal Account
and have atso uploaded full details of such shareholders and shares due for transfer (o
|[EPF Account on its wabsite at www. sukhjitgroup.com. Shareholders may verify the details
of unpaidiunclaimed dividend and the shares liable for ransler to the IEPF Account
ohareholders may nofe that the unciaimed dividend and shares transferred to the [EFF
Authority including all benefits accruing on such shares, if any, can be claimed from [EPF
Authorty:atter foliowing the procedurs prescribed in the [EPF Rules. (IEPF Rules and E-
form SEPF-5 for claiming refund and sharas are available on the website of the Ministry of
Corporate Affairs at waw.iepf.govin)
Pleaze: nade ifhat no claim shall lie against the Company/RTA in respect of
unciamed/unpaid dividend|{s) ransferred bo IEPF and respective shares iranstermead to the
|[EFF Account:
For amy query in the above regard, the shareholders may contact the undersigned or RTA
of the Company at;
M/'s Skyline Financials Servicas (Pvt,) Lid.
0-153A, 15t Floor. Qkhla Industrial Area, Phase-l, New Delhi - 110020
Tal: 011-2681 2682, 83
Fax: 011-26812684
E-rmail 1D admini@skylineria.com

FOR THE SUKHJIT STARCH & CHEMICALS LTD.
Sdi- Aman Setla

Place : Phagwara
Vice President (Finance) & Company Secretary

Date: 107 June, 2024

None of the IDG Members have any relationship
with the Acauirers.

IDC Member's relationship with
the acquirers {Director, Equity
shares owned, any ofher
contract / relationship), f any;

Trading in the Equity shares/
other securnifies of the acquirers
by IDC Membars

Mot Bpplicable

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

TIMBLO DRYDOCKS PRIVATE LIMITED

OPERATING IN SHIPBUILDING & REPAIRS AT GOA

(Under sub-regulaton (1) of regulation 364 of the Insolvency and Bankruploy Board of India
{Inscivency Resolufion Process for Corporate Persons) Regulations, 2016

Recommendation on the Open
offer, as to whether the offer, is
or is nof, fair and reasonable

The IDC Members believes that the Open Offer is Tair
and reasonable, However, the shareholders should
indepandently evaluate the Gffer and take informed
decisionin the matier

INTERMS OF THE SEBI CIRCULAR NO. CIR/CFD/POLICYCELL/11/2015, DATED NOVEMBER 10, 2015 AND THE ALL POTENTIAL INVESTORS SHALL PARTICIPATE IN
THE ISSUE ONLY THROUGH AN APPLICATION SUPPORTED BY BLOCKED AMOUNT (“ASBA”) PROCESS PROVIDING DETAILS ABOUT THE BANK ACCOUNT WHICH
WILL BE BLOCKED BY THE SELF-CERTIFIED SYNDICATE BANKS (“SCSBS”) FOR THE SAME. FURTHER PURSUANT TO SEBI CIRCULAR BEARING NO.
SEBI/HO/CFD/TPD1/CIR/P/2023/140, FOR IMPLEMENTATION OF PHASED IIl FOR UPI FACILITY, WHICH 1S EFFECTIVE FROM DECEMBER 01, 2023 ON MADATORY
BASIS, ALL POTENTIAL BIDDERS (EXCEPT ANCHOR INVESTORS) ARE REQUIRED TO MANDATORILY UTILIZE THE APPLICATION SUPPORTED BY BLOCKED AMOUNT
(“ASBA”) PROCESS PROVIDING DETAILS OF THEIR RESPECTIVE ASBA ACCOUNTS OR UPI ID (IN CASE OF RIIS), IN WHICH THE CORRESPONDING APPLICATION
AMOUNTS WILL BE BLOCKED BY THE SCSBS OR UNDER THE UPI MECHANISM, AS APPLICABLE. FOR DETAILS IN THIS REGARD, SPECIFIC ATTENTION IS INVITED
TO “ISSUE PROCEDURE” ON PAGE NO. 205 OF THE PROSPECTUS. IN CASE OF DELAY, IF ANY IN UNBLOCKING/REFUND THE FUND, OUR COMPANY SHALL PAY
INTEREST ON THE APPLICATION MONEY AT THE RATE OF 15% PER ANNUM FOR THE PERIOD OF DELAY. THE ISSUE IS BEING MADE UNDER PHASE 11l OF THE UPI (ON

A MANDATORY BASIS).

. . Thursday, June 13, 2024 Initiation of Unblocking of On or Before
Bid Opening Date | Funds/refunds (T +2 Days) Friday June, 21, 2024 )
Bid Closing Date (T day) Wednesday, June 19,2024  |Credit of Equity Shares to demat accounts | On or Before

of Allotees (T +2 Days) Friday, June 21, 2024

Finalization of basis of allotment with the | On or before Commencement of Trading of Equity On or Before
Designated Stock Exchange/ Allotment of | Thursday, June 20, 2024 Shares on the Stock Exchanges/ Listing Monday, June 24, 2024
Securities (T +1 Day) Date (T+3 Days)

Timelines for Submission of Application

Application Submission by Investors

Electronic Applications (Bank ASBA through Online channels like Internet Bankin
Syndicate UPI ASBA etc) — Upto 4 pmon T day.

Physical Applications (Bank ASBA) —Upto 1 pmon T day.

Electronic Applications (Online ASBA through 3-in-1 accounts) — Upto 5 pmon T day.

Electronic Applications (Syndicate Non-Retail, Non Individual Applications) — Upto 3 pmon T day.

Physical Applications (Syndicate Non-Retail, Non Individual Applications of QIBs and NlIs) — Upto 12 pm on
T day and Syndicate members shall transfer such applications to banks before 1 pmon T day.
Physical Applications (Syndicate Non-Retail, Non Individual Applications of QIBs and NIIs) — Upto 12 pm on
T day and Syndicate members shall transfer such applications to banks before 1 pmon T day.

UPI Mandate acceptance time: T day — 5 pm

Issue Closure:

T day — 4 pm for QIB and NIl categories

T day — 5 pm for Retail and other reserved categories

g, Mobile Banking and

and not rely on any other external sources of information about the Offer available i

e There are outstanding legal proceedings involving our Company, Promoters,
Directors, and Group Companies. Any adverse decision in such proceedings may
have a material adverse effect on our business, results of operations and financial
condition.

o We have a very limited operating history of our manufacturing operations, which
may make it difficult for investors to evaluate our historical performance or future
prospects.

e There may be potential conflict of interests between our Company and other
group Companies |/ entities or enterprises promoted by our Promoters or
directors or in which our promoters / directors may be interested.

e The Company is dependent on few numbers of customers for sales. The loss of
any of this large customer may affect our revenues and profitability.

e The Company is dependent on few suppliers for purchase of product. Loss of any
of these large suppliers may affect our business operations.

e Our Company in the past has entered into Related Party Transactions and may
continue to do so in future also, which may affect our competitive edge and better
bargaining power if entered with non-related parties resulting into relatively more
favorable terms and conditions and better margins.

e Our revenues are highly dependent on our operations in geographical region of
state of Gujarat & Maharashtra. Any adverse development affecting our

In making an investment decision, potential investors must rely on the information included in the Prospectus and the terms of the Offer, including the risks involved

nany manner.

operations in these regions could have an adverse impact on our business,
financial condition and results of operations.

e QOur business requires us to obtain and renew certain registrations, licenses and
permits from government and regulatory authorities and the failure to obtain and renew
them in a timely manner may adversely affect our business operations and some of the
approvals are required to be transferred in the name of ‘United Cotfab Limited.

e Our Company have incurred losses in past and any operating losses in the future
could adversely affect the results of operations and financial conditions of our
company. Our Company have incurred losses in past in the previous years as per
the Restated Financial Statements.

e Inour restated financials as at March 31, 2024, we have a contingent liability related
to export commitments. Failure to meet these commitments under the Export
Promotion Capital Goods (EPCG) scheme may resultin the imposition of penalties.

e LM associated with the issuer has handled 40 Public issues in last 3 Financial
years, below are the details;

. Numbers of issues/ Issue closed below
Particulars Offer Handled issue price on listing date
Main Board Nil Nil
SME 40 2

LISTING
The Equity Shares offered through the Prospectus are proposed to be listed on SME
Platform of BSE Limited (“BSE SME”), in terms of the Chapter IX of the SEBI (ICDR)
Regulations, 2018, as amended from time to time. Our Company has received an In-

Regulations, 2018, the Offer Document had been filed with SEBI, However SEBI shall
not issue any observation on the Prospectus. Hence, there is no such specific
disclaimer clause of SEBI. However, investors may refer full text of the Disclaimer
Clause of SEBI beginning on page no. 185 of the Prospectus.

aummary of reasons for
recommendation

IDC recommends acceptance of the Open offer

made by the Acquirers as the Offer price of Rs, 91/-

per fully paid- up equity share is fair and reasonable

Based on the following reasons:

1. The Offer price appears to be reasonable
considering book value & negative profitability of
Target Company.

2. The offer price of Rs. 91/- per fully paid- up equity
share offered by the Acguirers are mare than
volurne-weighted average price paid by Acquirers
during 52 weeks immediately preceding the date
of Public Announcementi,g. 15" May 2023,

3. The equity sharas of the Target Company are
frequently traded shares within the meaning of
explanation provided in Regulation 2(j) of SEBI
(SAST) Regulations, 2011,

4, Theoffer price of Bs, 31/- per fully paid up eguity
share offered by the Acquirers are higher than the
volume-weightad average market price of shares
for a period of sbdy trading days immediately
preceding the date of the public announcement

Keeping in view above facts I1DG is of opinion that

Open Offer price is falr and reasonable and is in

dccordance With the relevant regulations prescnbed

in the Takeover Code and prima facie appear o be

justified
| Detais of Independeand Wone
Bdvisors, if any.
Any otiser matter 1o be No

heghlighted

To the best of our knowiedge and befief. after making proper enquiry, the information

contained in or accompanying this statement is, inall material respact, true and comect

and not misleading, whether by emission of any information or otherwise, and includes

all the information required to be disclosed by the Target Company snder the SEBI

(SAST) Reguiations.

Capitalized terms used in this annogncement, but not defined, shall have the same
meaning assigned to them in the PA, DPS and LOF

For Dasis Securilies Limge:l

/-

Name: Vimal Pannalal Damani

Place: Mumbai Chairman-Committee of Independent Direclors

Date: 07.06.2024 DIN: 00014486

SL.| RELEVANT PARTICULARS
1. | Name of the comporale debior alang Timbdo Drydocks Private Limited
with PAN! CIN/LLP AACCT4EI4N
| UG3032GA197IPTCODGTE4
2. | Mddress of the registerad office Sigbhash Timble Bhawan, Margaa, Goa,
| India, a03501,
3. | URL of wehsits | NA

Taicho Gundo, Xelona
Taluka- Cuspem, Gog

4, | Details of place where majonity of
fixad assats are looeied
The company s engagad in Manulacture
of Marine Vesselz & Crafts and Barges
and alsp repairs of Barges,
Thesinstalled capaciy is 3 ships-at & time
with 100KWA power, [The business of the
Corpatate Deblor is non-oparational)
Revarse from operations was
MR 1,73, 000 25 an 3151 Manch 2022,
ki | Mumber of empicyaes Workmen | M4 |
B | Further detzls including fast available fnancial | Mail to ciptimblodrydocks@gmal com
statements (with schedules) of two years, ists| ipprashantjami@gmail com
of Gredilors, relevant dates for subsesien
events al the process are avaiable at
Efgibiity for resolution applicants wder
sechion 25(2)(h} of the Code is avaable at

5. | Installed capacily of main products! senices

€. | Cuiantity and vahie of mam products!
services soid in kast financial year

| Wabsity htpfesani comirunning-cases php.
Emal: cirp.tnblodrydocksBgmail com

| ipprashanjainomail.com

.| Lasl dale for recaipl of expression of inlenes]| -25-06-2024

11. | Dale of issue of the provisional Bstof 05-07-2024
prospectve resplution applicants
12.| Last dale for subméssion of objeclions | 10-07-2024
ba prowisional iz _
13.| Date of msue of final §st of Prospective 20073024
| Resolufion Applicants
T4 : Date of mssue of Informaiion Memarandum, . 2R-07-2024

evalialion malrx and reguasl [ar résalulicn

ptans to prospeciive resohition appscants,

13.| Last date for submession of resolution plans | 26-00-2024 .

Mail b2 girp-imbledrydocks@gmail.com,
ipprashantjan@gmail com And in the
manner mentioned n detailed EOI

16 | Pracass emal 'h'llln sybmit EQH

-

Mr. Prashant Jain

{(Farines S5ARV] Resalufion Services LLP)

Resofution Professional of Timblo Drydocks Privale Limited
Regd. No. IBEIIPA-DONP-POY36RAMB-20191121 31

Ragd, Add: AS01, Shanti Heights, Plot Mo, 2,39, BAD, Sector 11,
Koparkharing, Thane, Navi bMumbal, Maharashira- 400 705
Correspondence Address: BE10, BSEL Tech Park. Saclor 304,
Oppasite Vashi Ralway Station, Place; Navi Mumbal Vashi, Mavi Mumbai 400703
Emiadl id: ciplimbadrydocksfiomad com, Ipprashantaini@gmail. com

Date; 1a2024
Place: Mumbeg

CORRIGENDUM TO THE LETTER OF OFFER FOR
ATTENTION TO THE SHAREHOLDERS OF

Principle Approval letter dated March 07, 2024 from BSE Limited (“BSE”) for using
its name in this offer document for listing our shares on the SME Platform of BSE
Limited (“BSE SME”). For the purpose of this Issue, the designated Stock Exchange

is the BSE Limited.

DISCLAIMER CLAUSE OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
Since the Issue is being made in terms of the Chapter IX of the SEBI (ICDR)

LEAD MANAGER TO THE ISSUE

BEELIA/E

BEELINE CAPITAL ADVISORS PRIVATE LIMITED
SEBI Registration Number: INM000012917
Address: Shilp Corporate Park, B Block, 13th Floor,
B-1311-1314, Near Rajpath Club, Rajpath Rangoli
Road, S.G. Highway, Ahmedabad, Gujarat- 380054.
Telephone Number: 079 4918 5784

Email Id: mb@beelinemb.com

Investors Grievance ld: ig@beelinemb.com
Website: www.beelinemb.com

Contact Person: Mr. Nikhil Shah

CIN: U67190GJ2020PTC114322

REGISTRAR TO THE ISSUE

®

PURVA SHAREGISTRY (INDIA) PRIVATE LIMITED

SEBI Registration Number: INRO00001112
Address: 9 Shiv Shakti Industrial Estate, J.R. Boricha
Marg, Near Lodha Excelus, Lower Parel East, Mumbai
- 400 011, Maharashtra, India.

Tel. Number: +91 022 4961 4132 /3199 8810
Fax: +91 022 2301 2517

Email Id: support@purvashare.com

Investors Grievance Id: newissue@purvashare.com
Website: www.purvashare.com

Contact Person: Ms. Deepali Dhuri

CIN: U67120MH1993PTC074079

DISCLAIMER CLAUSE OF THE BSE LIMITED
Itis to be distinctly understood that the permission given by BSE should notinany way
be deemed or construed that the Prospectus has been cleared or approved by BSE nor
does it certify the correctness or completeness of any of the contents of the Offer
Document. The investors are advised to refer to the Offer Document for the full text of the
'Disclaimer Clause of BSE” appearing on the page no. 186 of the Prospectus.

COMPLIANCE OFFICER

E
Ms. Muskan Kashyap
United Cotfab Limited

Survey No. 191, Village-Timba, Taluka-Dascroi,
Timba, Ahmedabad, Dascroi-382425, Gujarat, India.
Mobile No: +91 987987 4955

E-Mail: info@unitedcotfab.com

Investors can contact the company secretary and
compliance officer orthe LM or the Registrar to the Issue
in case of any pre-issue related problems, such as non—
receipt of letter of offer, non-credit of allotted equity
shares in the respective beneficiary account and refund
orders etc.

Credit Rating: As this is anissue of Equity Shares, there is no credit rating for this Issue.
Debenture Trustees: As this is an issue of Equity Shares, appointment of Debenture

Trustees is notrequired

IPO Grading: Since the issue is being made in terms of Chapter IX of the SEBI (ICDR)
Regulations, 2018 there is no requirement of appointing an IPO Grading agency.

Basis of Issue Price: The Issue Price is determined by Company in consultation with the
Lead Manager. The financial data presented in section titled “Basis for Issue Price” on page
no. 78 of the Prospectus is based on Company's Restated Financial Statements. Investors
should also refer to the sections/chapters titled “Risk Factors” and “Restated Financial
Information” on page no. 22 and 152 respectively of the Prospectus to get more informed

view before making the investment decision.

Risk to Investors: Investments in equity and equity-related securities involve a degree of
risk and investors should not invest any funds in this Issue unless they can afford to take the
risk of losing their investment. Investors are advised to read the risk factors carefully before
taking an investment decision in this offering. For taking an investment decision, investors
must rely on their own examination of our Company and the Issue including the risks
involved. The Equity Shares offered in the Issue have neither been recommended nor
approved by Securities and Exchange Board of India nor does Securities and Exchange
Board of India guarantee the accuracy or adequacy of the Prospectus. Specific attention of
the investors is invited to the section titled “Risk Factors” beginning on page no. 22 of the

Prospectus.
Availability of Application Forms:

Application Forms may be obtained from the Registered Office of our Company i.e. “United
Cotfab Limited”, the Lead Manager to the Issue i.e. “Beeline Capital Advisors Private
Limited”, the Registrar to the Issue i.e. “Purva Sharegistry (India) Private Limited”. The
application forms may also be downloaded from the website of BSE Limited i.e.
www.bseindia.com. Application supported by Block Amount forms shall be available with
designated branches of Self Certified Syndicate Banks, the list of which is available at

websites of the Stock Exchange and SEBI.

Availability of Prospectus: Investors are advised to refer to the Prospectus, and the Risk
Factors contained therein, before applying in the issue. Full copy of the Prospectus is
available on the website of SEBI (www.sebi.gov.in), website of the issuer Company
(www.unitedcotfab.com), the website of the Lead Manager to the Issue
(www.beelinemb.com) and on the website of BSE Limited i.e. www.bseindia.com. Investor
should note that investment in equity shares involves high degree of risk. For details,
investor should refer to and rely on the prospectus, including the section titled “Risk Factor”
on page no. 22 of the prospectus, which has been filed with RoC.

Applications Supported By Blocked Amount (ASBA): Investors may apply through the
ASBA process. ASBA can be availed by all the investors except Anchor Investors. All

Place: Ahmedabad, Gujarat
Date: June 06, 2024

potential investors are mandatorily required to participate in the Issue through an
Application Supported by Blocked Amount (‘ASBA”) process. The Investors are required to
fillthe ASBA form and submit the same to their Banks which, in turn will block the amount in
the account as per the authority contained in ASBA Form and undertake other tasks as per
the specified procedure. On allotment, amount will be unblocked and account will be
debited only to the extent required to be paid for allotment of shares. Hence, there will be no
need of refund. The ASBA application forms can also be downloaded from the website of
BSE Limited i.e. www.bseindia.com. ASBA forms can be obtained from the list of banks that
is available on website of SEBI at www.sebi.gov.in and website of Stock Exchange at
www.bseindia.com. For more details on ASBA process, please refer to details given in
application forms and abridged prospectus and also please refer to the section “Issue
Procedure” beginning on page no. 205 of the Prospectus.

Capitalized terms used herein and not specifically defined herein shall have the meaning
givento suchtermsinthe Prospectus.

BANKERS TO THE ISSUE, REFUND BANKER AND SPONSOR BANK: Axis Bank Limited
Drive in Road Branch, Shivalik 3, Ground Floor, Drive In Road, Ahmedabad

Telephone: +91 9167674129| Fax: NA | E-mail: driveinroad.branchhead@axisbank.com
Website: www.axisbank.com | Contact Person: Ms. Bijal Sejpal

SEBI: Registration No. INBI00000017 | CIN: L65110GJ1993PLC020769

On behalf of the Board of Directors
For, United Cotfab Limited
Gagan Nirmalkumar Mittal
Chairman and Managing Director (DIN: 00593377)

United Cotfab Limited is proposing, subject to market condition and other considerations, a
public issue of its Equity shares and has filed the prospectus with the Registrar of
Companies, Ahmedabad (“RoC”). The prospectus is available on the website of SEBI
(www.sebi.gov.in), website of the Issuer Company (www.unitedcotfab.com), the website
of the Lead Manager to the Issue (www.beelinemb.com) and on the website of BSE Limited
(www.bseindia.com). Investor should note that investment in equity shares involves high
degree of risk. For details, investor should refer to and rely on the prospectus, including the
sectionftitled “Risk Factor” on page no. 22 of the prospectus, which has been filed with RoC,
before making any investment decision.

The equity shares have not been and will not be registered under the US Securities Act of
1933, as amended (the “securities act”) and may not be offered or sold within United States
(as defined in regulations under the Securities Act) except pursuant to an exemption from,
or in a transaction not subject to, the registration requirement of the Securities Act. The
equity shares are being offered and sold only outside the United States in offshore
transaction in compliance with regulations under the Securities Act and the applicable laws
of the jurisdiction where those offers and sales occurs.

OASIS SECURITIES LIMITED

("OSL"/"OASIS"I"TARGET COMPANY"/"TC")

(Corporate ldentification No. L51900MH1986PLC041499)

Registered Office: Raja Bahadur Compound, Building No. 5, 2“ Floor, 43, Tamarind Lane, Mumbai - 400023,
Phone No.: 022-40463500/01; Email id: admin@oasiscaps.com; Websile: www.oasiscaps.com
In compliance with Reqgulations 3 (1) and 4 read with Regulations 15 of the SEBI (SAST) Regulations, 2011

This carrigendum to the letter of otfer is being issued by Navigant GCorporate Advisors Limited, on behalf of Mr. Rajesh Kumar Sodhani (Acquirer 1), Mrs.
Priya Sodhani (Acquirer 2) and Mr. Gyan Chand Jain (Acquirer 3) in compliance with the Securities and Exchange Board of India (Substantial Acquisition
of shares and Takeovers) Reguiations, 2011, as amended (“SEBI (SAST) Regulations™) and the SEBI Dbservation Letter no. SEBIHO/CFD/CFD-RAG-
DCR1/P/OW/2023/29989/1 dated July 26, 2023 in respect of Open Offer (“0ffer™) for the acquisition up to 4,817,000 Equity Shares of Rs. 10/- each
representing 26.00% of the total equity and voling share capital of the Target Company. The Detailed Public Statement (“DPS™) pursuant to the Public
Announcement (“PA”) made by the Acquirers have appeared in Financial Express - English Daily (all editions); Jansatta - Hindi Daily (all editions);
Mumbai Lakshadeep - Marathi Daily (Mumbai edition) on 22™ May, 2023.

ATTENTION SHAREHOLDERS -
CORRIGENDUM TO LETTER OF OFFER DATED MAY 30, 2024

sShareholders of the Target Company are requested to kindly note the followings:

1. The offer price which was initially decided at Rs. 84/- (Rupees Eighty Four Only) per equity share in accordance with Regulation 8 (8) of the SEBI

{SAST) Regulations, 2011, Further, In line with SEBI letter dated August 04, 2023, in addition to the offer price mentioned above, the Acquirers shall
pay interest @ 10% per annum as prescribed in Regulation 18 (114) of SEBI (SAST) Regulations for any delay in payment beyond the Scheduled
Payment Date (period commencing from the Scheduled Payment Date fill the actual date of payment of consideration under the Offer). Accordingly,
the Offer Price has been revised to Rs. 91.00/- (Rupees Ninety One only) per fully paid- up Equity Share of Rs. 10 each, including interest @ 10% per
annum for delay in payment beyond the scheduled payment date.
This is to inform you that in the Lefiter of Offer on cover page, page 4, page 5, page 10, page 19 and page 20 revised offer price was advertenily
mentioned as Rs. 80.50 per fully paid- up Equity Share of Rs. 10 each, including interest @10% per annum for delay in payment beyond the
scheduled payment date, it should be read as Rs. 91.00 per fully paid- up Equity Share of Rs. 10 each. including interest @10% per annum for
delay in payment beyond the scheduled payment dale.

2. Acquirers had deposited cash of an amount of Bs. 101.01 Lacs (Rs. 101.00 Lacs on May 12, 2023 and Rs. 1,000 on May 15, 2023} in an escrow
account opened with Kotak Mahindra Bank Limited, which was 25% of the Offer Consideration. Further, In line with SEBI letter dated 04" August,
2023, the Offer Price has been revised to Rs. 91.00 Per Equity Share including interest @ 10% per annum, payable on account of delay in payment
beyond the scheduled payment date. Accordingly, the Acguirer has deposited additional amount in the Escrow Account (Rs. 8,00,000 on May 30,
2024 and Bs. 50,000 on June 07, 2024), in cash, so that the amount initially deposited along with the additional amount deposited in the Escrow
Account is mare than 25% of the Maximum Consideration payable under the Offer,

All other terms and conditions remain unchanged. Capitalized terms used inthis announcement, but not defined, shall have the same meaning assigned
tothemin the PA, DPS and LOF.

ISSUED BY MANAGER TO THE OFFER FOR AND ON BEHALF OF THE ACQUIRERS

MR. RAJESH KUMAR SODHANI, MRS. PRIYA SODHANI AND MR. GYAN CHAND JAIN
NAVIGANT CORPORATE ADVISORS LIMITED

804, Meadows, Sahar Plaza Complex, J B Nagar, Andhen Kurla Road,
Andheri East, Mumbai - 400059,
Tel No. +91 22 4120 4837 / 4973 5078; Email id: navigant@navigantcorp.com

=
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A A 4
Navigant

Place: Mumbai
Date: June 07, 2024

Website: www.navigantcorp.com; SEBI Registration No: INM0O00D012243
Contact person: Mr. Sarthak Vijlani

garima advt.
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